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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.152/2022/EZ

In the matter of:
Ankur Sharma
.... Applicant
-Versus-

The State of West Bengal & Ors.

..... Respondents

COMPLIANCE REPORT IN THE FORM OF AFFIDAVIT ON BEHALF OF
THE RESPONDENT NUMBER 06, KOLKATA MUNICIPAL
CORPORATION.

I, Sanjib Kumar Bose, son of Late Rabindra Nath Bose, aged about 57
years, by faith-Hindu, by occupation- Executive Engineer (SWM-I),
and presently posted in the Department of Solid Waste Management
Department, Kolkata Municipal Corporation, having office at 48,
Market Street, Kolkata- 700087, do hereby solemnly affirm and

declare as follows:-

1. That I am presently posted as Executive Engineer Solid Waste
Management Departmeht, Kolkata Municipal Corporation, having
office at 48, Market Street, Kolkata- 700087 and I am well acquainted
with the facts and circumstances of the case and as such I am

competent to swear, sign and affirm this affidavit.



2. That this Affidavit is being filed in compliance to the Solemn
Order dated 03.03.2023, passed by the Hon’ble National Green

Tribunal, Eastern Zone Bench, Kolkata.

3. That in pursuance of the solemn Order dated 06.12.2022 and
03.03.2023, the Kolkata Municipal Corporation has conducted a joint
meeting on 17.02.2023 with the B.K. Paul Bazar, Paikari Matshya
Byabasayee Samity i.e. known as Patipukur Fish Market Association

in the said application. It is pertinent to mention herein that B.K. Paul

ii7g) land which is owned by the Fish Market association i.e. the
pg\j/a}te respondent and it is not a directly Kolkata Municipal
5 “orporation regulated market. On 28.02.2023 Patipukur Fish Market
Association submitted the proposal in Bengali vernacular language
before the Kolkata Municipal Corporation. The following are the
proposal made by the Patipukur Fish Market Association before the
Kolkata Municipal Corporation for to formulate the proper disposal
plan and ongoing activity to clear municipal solid waste of the market

are the followings :-

i) The fish market association provide 8 numbers of cleaning staff

to clean the inside and the outside of the market regularly.

i1} On the basis of sales of whole sale fish the waste which were

accumulated are divided in four categories (a) Plastic, (b) jute,



(c) broken thermacal, (d) sal leaves and others. Out of this waste
plastic, thermacal and jute where again reused by the market

association.

iy  Apart from the regular cleaning process on Sunday on every
week special cleaning process are done by the cleaning staff of

the fish market assdciation.

iv) Presently one compactor vat is presently station near the

market where the waste accumulated by the market association

V// and speedy disposal of the waste accumulated by the market is
=

possible.

V) Presently there are cleaning staff employed by the market

association for cleaning the frontal road area of the market.

vi)  The market association also observe that apart from the waste
accumulated due to the daily business of the market association
the waste of the neighboring slum area of the other
neighborhood where also disposed in the waste disposal vat of
the market area for which the road connecting the market are

field with waste as well as some time the drain was also clogged



for which one monthly cleaning shall be conducted under the

supervision of the municipal authority.

The copy of the said proposal dated 28.02.2023 is annexed

hereto and marked with the letter “R-1”.

4. That the Kolkata Municipal Corporation has agreed with the
proposals made by the Patipukur Fish Market Association with regard

to the paragraph No.1, 2, 3, 5 and 7 of the letter dated 28.02.2023.
2
SR

T

-
-
SR
e it
'\ .ﬁw. ¥
L5 .

%
'L:J\

S. That with regard to the proposal No.4 as abovementioned
presently the nearby compactor is assigned only to collect and dispose
of dry segregated waste generated within KMC jurisdiction area. In
line with the request received from the Patipukur Fish Market
Associations and others, they will shortly be allowed to use the same
compactor collecting wet waste and for taking dry waste another

location has already been finalized.

6. That with regard to the proposal No.6 as abovementioned
complaint for illegal throwing and dumping of garbage by nearby slum
area, activities like continuous awareness programs and notice for
imposing fine/penalty will be issued within short period for

minimizing such kind of illegal activity. Regarding cleaning of



underground drain/pit near the Fish market area, C.M.E. (Civil)
department of Borough-I has already been communicated for
maintaining the cleaning activity of the underground drain/pit near

the fish market area throughout the year.

7. As per the records from the Car parking department of Kolkata
Municipal Corporation it is found that about 15 number of car
parking spaces are allotted to the Patipukur Fish Market association
with the agent code No.716. Such allotment were done on the

exclusive basis on Khudiram Bose Sarani. The allotment are valid till

31.03.2023.

8. That it is therefore respectfully prayed that Hon’ble Tribunal
may pass such order/orders as it deems fit and proper in the interest
of justice.
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Identified by me

Sy C\'ﬁbT - E.E (C)/Dy. D1rector(§\¥/lMC1‘l
F/3%% 3647) SWih Departmert
Advocat

For The Kolkata Municipal Corporation.
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VERIFICATION

Verified at Kolkata by the deponent abovenamed on this the day of
March, 2023 and say that the contents of this affidavit made in
paragraph Nos.1 is trﬁe to my knowledge and those made in
paragraph No.2 to are true to my information derived from records

and rest are my respectful submission before this Hon’ble Tribunal.

. ‘ / . ‘L uw AY .
Verified by me J W'a’f :\j v -

F/3tl?f/364/zoll WSRO ne
Advocate

For The Kolkata Municip.al Corporation.

Soiomaly Afiiuied aod
Deoskorad befors me L4313
CPC, W8 287 (Q)LrR.C |\ 7

',\9"*“‘"‘%‘\ N I : Iv 0 v(‘b
ﬁ\?&"a@:ﬁ: ()D
SURBHENDU BANERJEE

Negary, Gost. of W B.

Ragd. No.-008/2022
Advawats, High Court, Caioua

7 0 MAR 2013




o 7 - R- 1.,

- ® : 2558 8517
B. K. Paul Bazar

PAIK ARI MATSHYA BYABASAYEE SAMITY |

= R @ AW @ ized won 390d AR -

62B, KHUDIRAM BOSE SARANI

- KOLKATA - 700 037
Regd. No. - S/58867

e Asstt. Director,
WM-1/BR1

Colkata Municipal Corporation,
0, B.T. Road, Kolkata — 700002.

w{’ )
| _ a5 /04
SR CCE T, i, A &EOY /

S TS A I 3¢.0%,20%0 @F G I SRS
9 &y fRsfeiie Raw ot e safks- | S

S) SR} WA -]Q‘%C—w © (NI b (Wi5) & 1S 51 Aot fofere qimiag ™™
foon ax 33 AfE= v il -

Q)WW%W&%NWW/WW@,WW@
b A4ty Row =R (3) Aifess, () 55, (©) SPEFI-An{1we, (8) o7 #ffot @12
- R 2R, 55 @R Arsfie- ARST SIS LRI I T A |

©) R T WA o S frca TR @t etf e st ey
IR WS 8 7 A | |

| S)WWW@CompactorVatﬁWﬂﬁﬁWWm
mmwwwww%m&w&mﬁvatﬁ
cvsﬂﬁwmﬂmﬁmmmwwmm@m%ﬂwwl

)
—RBLRR——

3
s
&




Type & Translated Copy ® : 2558 8517
B.K. Paul Bazar

PAIKARI MATSHYA BYABASAYEE SAMITY
62B, KHUDIRAM BOSE SARANI
KOLKATA-700037
Regd. No.S/58867
Ref. NO..oooveiiiiiiiin, Date : 28/02/23

To

The Asstt. Director,

SWM-1/BR-1,

Kolkata Municipal Corporation,

10, B.T. Road, Kolkata-700002.

Dear Sir, hetall
In reply to your letter dated 15.02.2023 it is hereby informed

you regarding the certain issues as mentioned below herein are the

following :-

i) The fish market association provide 8 numbers of cleaning staff

to clean the inside and the outside of the market regularly.

ii) On the basis of sales of whole sale fish the waste which were
accumulated are divided in four categories (a) Plastic, (b) jute,
(c) broken thermacal, (d) sal leaves and others. Out of this waste
plastic, thermacal and jute where again reused by the market

association.

iiij  Apart from the regular cleaning process on Sunday on every
week special cleaning process are done by the cleaning staff of

the fish market association.

iv) Presently one compactor vat is presently station near the
market where the waste accumulated by the market association
are not being allowed to be used by the market association by
disposing the waste in the compactor vat. If the waste vat are

allowed to be used by the market association then the properv
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Type & Translated Copy ® : 2558 8517
B.K. Paul Bazar

PAIKARI MATSHYA BYABASAYEE SAMITY

vi)

62B, KHUDIRAM BOSE SARANI :
KOLKATA-700037
Regd. No.S/ 58867

and speedy disposal of the waste accumulated by the market is

possible.

Presently there are cleaning staff employed by the market

association for cleaning the frontal road area of the market.

The market association also observe that apart from the waste
accumulated due to the daily business of the market association
the waste of the neighboring slum area of the other
neighborhood where also disposed in the waste disposal vat of
the market area for which the road connecting the market are
field with waste as well as some time the drain was also clogged
for which one monthly cleaning shall be conducted under the

supervision of the municipal authority.

The market regularly required cleaning and for such the market

association is taking several initiative to execute the cleanness

programme and for which the necessary co-operation are regularly

required from your office. The photos of such cleanness programme

are annexed hereto with this letter.

It is expected that by this letter the present situation of the

cleanness and waste disposal functions of the market and the area

outside the market has been clearly informed hereby.

Thanking you,
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Re: Report for arising out being Case No. OA: 152 02022 / EZ [Ankur Sharm!d~V .

The State of West Beng.
& Ors.] before the Green Tribunal, Eastern Zone Bench at Kolkata. \ \
N

TT VAR 7073

Report followed by the Observations and Remarks / Recommendation passed by the Cor Green
Tribunal comprising Hon’ble Justice Mr. Amit Sthalekar & Hon’ble Prof. A. Senthil Vel i 151 }rme with the Case No.
OA: 152 of 2022 / EZ [Ankur Sharma Vs. The State of West Bengal & Ors.] before the Green Tnbunal Eastern
Zone Bench, Kolkata dt. 10™ February’2023.

Report

Market Associations have been called to attend a joint meeting on 17" February’2023 in the chamber of the
undersigned and conducting site visit jointly to formulate the proper disposal plan. [Copy attached].

After the joint meeting with the Market Associations in the chamber of the undersigned on 17" February’2023 to
formulate an effective disposal plan, they have submitted a brief report regarding the disposal plan on 28"
February’2023 along with some color pictures substantiating the report and asking some assistance from the Kolkata
Municipal Corporation.

On behalf of Solid Waste Management — I / Borough — I, we agree with the paragraph nos. 01, 02, 03, 05, 07 of the
report received from the Market Associations dt. 28.02.2023 regarding disposal plan and ongoing activity to clear
Municipal Solid Waste of the market.

Regarding Paragraph No 04, presently the nearby compactor is assigned only to collect and dispose of dry
segregated waste generated within KMC jurisdiction area. In line with the request received from the Patipukur Fish
Market Associations and others, they will shortly be allowed to use the same compactor collecting wet waste and for
" taking dry waste another location hds already been finalized.

Regardmg Paragraph No 06, complaint for lllegal throwmg and dumping of garbage by nearby slum area, activities
like continuous awareness programs and notice for imposing fine/ penalty will be issued within short period for
minimizing such kind of illegal activity.

Regarding cleaning of underground drain / pit near the fish market area, C.M.E(Civil) department of Borough — 1
has already been communicated for maintaining the clcaning activity of the underground drain / pit near the fish
market area throughout the year: '

Submitted for your kind perusal. PU’ . 'yj
%
o\
N7

Assistant Director (SWM-1I/BR-I) Ex. Engg(C) /Deputy Director (SWM-])
Ex-Engr.{C}/8.W.M.1
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